T14th March, 1952

“An Act to define and ‘ilmlt the powers of certaih courts in

punmhmg‘é contempts of courts.

Be it enaeted by Pa,rhament z%s follows :——

‘1. Short title and extent. ?(1) This Act may be called the Oontempt
of Courts Act, 1952. .

(9) Tt EYt“l"dS to the whole i)f India e‘(cep’r the State of Jammu and -
Kashmir.

|

C 2. Deﬁnition.-- -In this Aect, ‘%E[lgh Court’’ means the ngh Court for -
a Part A State or a Part B Statq, and includes the Court of 1be Judicial
Commlssloner in a Part C State.

3. P_Ower of High Court to.pu ish contempts of subordmate courts.—

have and exercise the same jurisdidtion, powers and authority, in accord-

(1) Bubject to the provisions of s%\b -section (2), every High Court shall

“ance with the same procedure andi practice, in respeet of contempts of

~courts subordinate to it as it has and exercises in respect of contempts of
itself. : -

expressly provided by any law for the
court may be punished with simple i

(2 No High Court shall take_cogrizance of a contempt alleged to have

“been committed in respect of a courp subordinate to it where such con-
tempt is an offence punishable under Yhe Indian Penal Code (Act XLV of
1860). :

4, L1m1t of punighmert ior conte\inpt of court. —Save as othorwise

ime being in force, a contempt of
risonment for a term which may

extend to six months, or with fine w leh ~may extend to two thousand

rupees,. or with both:

in any law for the time being in force

Provided that the accused may be d1s§;ha,rged or the pumshment ‘(Wald
ed may be remitted on apology being made to the satisfaction of the court:

Provided further that notw1thstand1¥ anythxng elsewhere contained

High Court shall impose a sen-

tence in excess of that specified in this seetlon for any contempt cither
in respect of itself or-of a court subordma%e o it.

5. Power of High Court to try oﬂences commltted or offenders found

outside jurisdiction.—-A High Court shall have jurisdiction to inquire into

or try a contempt of itself or of any courb!subordinate to it, whether the
contempt is alleged to have been commlhtad w1ﬁhm or outmd\ the lccal
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urmts of its ]UllSdlut,lOn and whether the person alleged to" be guxlﬁy of
the contempt, is within or dutside such limits.

*. 8. Repeals and savings.-+-(1) The Contempt of Courts Act, 1926 (X11
ot 1926), and the enaotments‘spectﬁed in the Schedule are hereby repealed.

. (2) Section 6 of the Geneyral Clauses Act, 1897 (X of 1897), shall apply
mo the repeal of any of the laws specified in the Schedule as it applies ta
. the repeal of the Contempt §f Courts Act, 1926 (XIT of 1926).

THE. SCHEDULE
See section 6) -
Short title an&% description of enactment Extent of repeal

The Contempt of Courts Aoﬁ, IV of 1‘355F » a8 in force in  The whole.
the State of Hyderabad

2. The Indore Oontempt of Conrts Act; No.V of 1930 as . Th. Whole.
forco in the Btate of Madhya Bherat.

1.

3. The Contempt of Courts Aét Gwalior State, Samvat 2001, Tho Wholn i
as in foree in tho State of Niadhya. Bharat.

4. The Oontémpt of Courts Accg 1930 (X1. of 1930). asin forco  The whole.
. in the State of Mysore.

5. The Contempt_of Courts A& 8, 1991 (V ofS 1991), asin  The whole.
. force in the Patlala and Eagt Punjab Statoes Union. : ,

8, ’l‘he Petiala and East Pun ab States 'Umon Judicature * Section 33.
: Ordinance, 8. 2005 (X of 8. «_ 0085). -

7 The Contempt of Courts Ac
force in the State of Ra]ast
of this Act. :

1926 (XII of 1928), as in  The whole.
before the commencement

ST

8 The Contempt of Courts Aot,ﬁ 1926 (XIT of 1926), as in

The whole.
force in the State of Sa,ura,shira, before the commencement -
of this Act. 3
9. 'The High CJourt of ‘Judioature :?
‘ I

auraShtta. State Ordmance,
1948 (Saurashtra Ordinance

Section 31.’
) of 1948).
i0.

The Cochin Contempt of Courts Act (XXXII of 1111), as in  The whole,
force in the State of Tra,vzmooﬁa Cochm )

1
3
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